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S RI .ALLIKAlUUN: Since thi ha& 
~n cleared by the Plannin Cammi ... 
sion, there is al o n intence feeling, on 
the part of ~ Delhi Administration. I 
am fully .confident that e J:?elhi Admini , 
tration will come forward to inve t their 
share a·nd I am hopeful that It will be 
completed within three or four years. 

The Lok Sabha adjourned for Lunch till 
Ten minutes pa t Jourteen 'of tlze Clo~k. 

The Lok Sabha re-a sembled ·after Lunch 
at Sixte n Mi1iut pq t Fourteen of the 
Cloe. 

[M . DBPUTY-SPEAK:BR in the Chair] 

ALLOWANCES AND PBN-
B OP PARLIA· 

( ECOND AMENDMENT) 
BILL* 

R OF PARLIAME .. 
AF . AIRS AND ORKS AND 
G (SHRI BHISHMA NARAIN 

GH) : I beg to move for leave to 
introduce a Bill further to amend tho 

1 ry, Jlowance and Pension of 
Mem r of arli ent Act, 1954. 

DEPUIY SP AKER: Motion 
oved: 

' That leave be granted to introduce a 
Bill further to amend the Salary, Allow-

ces and pension of Members of Parlia .. 
ment Act, 1954.,, 
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SHRI MOOL CHAND DAGA (Pali) : 
Sir, I would like to know whether this ia 
a stage where he can sJleak on the sub-
ject. 

MR. DEPUTY ..SPEAKER: Some-
times. he give · good suggestions and 
acts as a good friend also. 
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~~~~· 
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SHRI A. K. ROY (Dhanbad): I gaY 
notice, Sir. . 

MR. DEPUTY-SPEAKER: o, you 
have not given . 

SHRI A. K. ROY: I gave a notice. I 
don't know why it has not reached you. 

MR. DEPUTY-SPEAKER: If you want 
to Sa.y anything, all right you say. 

DR. SUBRAMANIAM SWAMY (Bom-
bay ortb East): I would also like to 
speak on thi Sir. 

MR. DEPUTY-SPEAKE : Na. I have, 
made it an exception, because he had got 
up. 

DR. SUB ANIAM SW AMY: I 
have al o got up, 

MR. DEPUTY-SPEAKER: But I know· 
he will not tcU anything wron . The 
fore, I have allowed him. 

SHRI A. K. ROY: Sir, this is a wrong 
Bill brought in at a wrong time and it 
will have a very wro:Qg impact on th 
society. According to Rule 72 in th 
preliminary, we are uppo d to rai only 
a que tion of leg· lative competence and 
constitutional infirmitie • but whe any 
law is· made . ... 

MR. DEPUTY-SPEAKER: You have 
already aid how can you oppose it 
under the constitutional propriety and all 
that, you don't go into the merit of th 
Bill. 

SHRI A. K. ROY: I am not going into 
the merit because it ha got so many 
merit and one cannot go over them quic-

ly. But I can definitely go into the dem~ 
rits of it. 

One more important point must be kept 
in view while legi lating a Bill for tho 
Legislators. That point is one of public 
interest and reaction on e people. I feel 
at present any move by the Parliament 
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to extend the previleses and facilities of 
any Member will have a very bad reac-
tion throughout the oountry. It will 
qu tion the very credibility of the 
Legislation. 

I would Ii :e t raise one more point · 
d Mr. Deputy-Spea er you also think 

about it. Simply becau somebody is ae> 
companying an MP he will be gett · g cer-
taht privilege according to the Bill and 
R . 10 !rums will be -pent on that account. 
Sir, an MP enjoy certain privileges be-
cau of the nature of work he has to do 
and ot becau e a fixed man is accom-
panying an P. Any person, any Tom, 
Die and Harry accompanying an MP 
will enjoy certain privilege as has been 
e in the Legi lation. I would li e to 

know, if it will attract dir. ctly or indirec-
tly Article 14, 15 and 16 becau the 
privileges of the MP can not be extended 
to hi a ociate who may be temporary 
associate. That is a point which must. be 
ept in view. 

o , hen the whole country is tar-
ving and the peopl dying, I consider it a 
crime to spend even a single naya paisa 
for the be fit of MP • 
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MR. DEPUTY-SPEAK.ER;: Before I 
put the Motion to the House, I would tell 
Mr. Roy that his letter was received by the 
Office at 2.20 p.m. It should have reached 
by to o, Clock in the morning. But any .. 
how, as a pecial case, he has been allowed 
and he should not show it as a precedent. 

The question i : 

''That leave be granted to introduce 
a Bill furtb r to· amend the Salary, Al· 
lowance and pensjon of Members of 
Parliament Act, 1954." 

SHRI A. K. ROY: Sir. I press for Divi· 
sion. 

MR. DEPUTY-SPEAKER: Let tho 
Lobbies be cleared. . 

The Jnk Sabha Divided: 

Division o. 1] 

AYF.S 

Appalanaidu, Shri S. R. A. S. 
Banatwalla Shri G. M. 
Bansi Lal, Shrf 
Bhardwaj. Shri Parasram 
Bhim. Singh, Shri 
Bho·le, Shri R. R. 
Birbal, Shri 

[14.34 hrs. 
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Cha.van, Shri S. B. 
Chouhan, Shri Fatehbhan Singh 
Daga, Shri Mool CJ_1and 
Da.lbir Singh, Sb.ri 
Dennis, Shri 
Digvijay Slnh, Shri 
Dubey, Shri Ramnath 
Bra Mohan, Shri 

Gamit, Shri Chhitubhai 
Ghufran Azam, Shrl 
Hembrom, Shri Seth 
Jha, Shri Kamal Nath 
Khan, hri Mahmood Hassan 
Ko alram, Shri K. T. 
Krishna, Shri S. M. 
Krishna Piratap Singh, S~ 
Krishna, Shri G. Y. 
Kuchan, Shri Ganga.dhar S. 
;Madhuri Singh, Shrimati 

ahabir Pra ·ad, Shri 
Mahajan, Shri Y. S. 
Mallanna, Shri K. 
.Malikarjun, Shri 
:Meena, Shri Ram Kumar 
Mishra, Sbri Gargi Shanbr 
.Muttemwar, Shri Vila . 

agarathnam, Shri T. 
Naikar, Shri D. K. 
Nair, Shri B. K. 

andi Yellaiah, Shri 
Narayana, Shri K. S. 

ayak, Shri Mrutyunjaya 
Nihal Singh, Shri 
Padayaohi, Shri S. S. Ramaswamy 
Panigrahi, Shri Chintamani 

Panik~ Shri Ram Pyare 
Parashar, Prof. Narain Chand 
Patel, Shri Shantubhai 
Patil, s~ A. T. 
Patil, Shri Balasaheb Vikhe 

Patil, Shri Uttamrao 
hulwariya, Shri Virda R 

Potdukhe, Shri Sbantaram 
Qazi Salee~, Sbri 
Quadri, Shri ~· T. 
Ranga., Prof. . 0. 

athod, Shri Uttam 
vani Sbrl avin 

Satya Deo Singh, Shri 
\ 

Shakyawar, Sbri athuram 
ingh, Dr. B. 

Subba, hri P. 
Suryawan hi, Shrl N arsing 
Thorat Shri Bhausaheb 

' Vairale, Shri Madhusudan 
Verma, Shri R. L. P. 
Vijayaraghavan, Shri V. S. 
Vya, Shri Girdhari Lal 
Wagh, Dr. Pratap 
Yadav, Shri Vijay Kumar 
Zainul Bash r Shri 

0 

Acharia, Shri Basudeb 
Bag hri Ajit 
Balanandan, Shri E . 
Chaturbhuj , Shri 

· Chaudhury, Shri aiffudin 
Ghosh, hri iren 
Girl , Shri Sudhir 
Ha da, bri Matilal 
MandaJ, hri Sanat Kumar 
M ud I ossain, bri Syed 
Misra, Shri Saty opal 

oda , hri Bijoy · 
ukherjee, Shri Samar 

Palaniappan, Shri C. 
Paranjape, Shd Baburao 
Roy, hri A. K. 

y, r. aradi h 
Saha, Sbri Ajit Kumar 
Shamanna, Sbri T. ·R. 

*He voted by mistake from a wrong seat and later informed the Speaker accord· 
ingty.'' 
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MR. DEPUTY BAKE Subj ct to 
correction, the re ult• of the divi ion i 

follo -: 

Aye · 068 

No 019 · 

The motion was adopted. 

HRI BHISH A NARAIN SI GH: I 
introduce•• the Bill. 

1 .3 

ATIERS UNDER RULE 377 

(i) BED FOR BRINGING ORMALCY IN 
DBLm Umv.s TY 

SHRI ATAL BIHARI VAJPAYEE 
( ew Delhi) : The teachers of the Univer-
ity of Delhi are on strike since the 12th 

of October la and the karamcharis since 
the 20th of September last. F{om all 
a ailable report , one would conclude that 
normal teaching and office work ha very 
largely come to a stop in the University . 

d it colleg . Th examination branch 
of the. Univer jty is reported to have been 
hifted t a police station from where the 

conduct of the upplementary e aminations 
• being supervi ed. The Uni ersity of 
Delhi being a Central University, the Cen-
tral Go ernment has a cial responsibi· 
lity i e suring its normal functioning. 

Th Pre ident Of the Delhi University 
Teacbe • As ociation ha communicated in 
writing to the. Vice-Chancellor that the 
continUil,tion of the strike can be recon!ti· 
dered if the latter talces a ingle step for .. 

ard on a single issue. The executive of 
A sociation ha stated that if the proCCS$ 
of giving and implementing of a suranccs 
i in tituted the As ociation shall be willing 
to hav meaningful negotiations. 

I urge the bqn. Minister of Education 
to inte~ne without any further loss of 
time aDd take. t towards restoring nor-

malcy in the University throug negotia-
tions between teachers and the Karmacharil 
on the one hand and the University, 
U.G.C. and the Ministry of Education o 
the other. Some positive step is called for 
in the direction of meeting at least some 
of the demands like promotional avenues 
and housing which also figured in an agree-· 
ment between the University and the Kar-
machari Union. 

(ii) FUNCTIONING OF TuLBPHONB Bx· 
CHANGE AT K.AURI RAM (GoRALCJJ. 
PUR) 
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The o11owing Members also recorded their votes for AYES: Sarva~ Nand 
Kishore Sharma. Kamaluddin Ahmed, Uma Kant Mishra,· s. Singaravadivel, 

an ingh Rajda and K. Kunhambu . 

.. Introduced with the recommendation the President. 


